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{By Advocate Sh., VYikas Dutta)
VERGSUE

1. The Lt. Governor-cum—Chairman

Ayurvedic & Unani Tibbia College Board

Lt. Governor Houss

Raj Niwas Marg

Deihi - 110 054,
2. Director (ISME)/Administrator

A & U Tibbia Collsgs

Govt, of NCT of telhi

9th floor, Playsr Building

New Delhi.
3., Tha Principal

A & U Tibbia uU}?%Q%

Ajmal Khan Road, Karol Bagh

Celni - 110 GOS5.

o, -~ +

(By Advocate Sh. Ajay Gupta)

By Hon'b

Appiicant in this CA prayed Tor ths fallowing
irgliaefs :-
a (i) restrain Lha respondsnts Nl gelii

{13) dirsct the respondents not treat
applicant a ssparats class and group and treat them at

par with other employvess of Govt. oFf NCT of Osihi.



Fo1a (53] ) 0u880, ThE, impugned office order M.
/ ~ (¥ =W I Rl dated iToT U Fegarainyd

recovsry ot the_ amount of annual increments Trom

application and direct the saﬁe o bs refunded.

(iv) guash ths 1mpug officse order No.
F.13(229)/82-TCBG/425 dated 1-6-80 alongwith their
memo NG.F.13(228)/82-TCBO/1156 dated 1-8-92 wnaraoy
apprenanding applicant about apprehension of
tarmination of servics,

2., Iin =o far as the prayer for restraining
the respondents from terminating ths service of the

3. In =c far as the claim containsd in para &
(ii) directing the -respondents not to treat ths
ats class and group and tresat tne
at par with other employseses of Govt. of NCT of Celhi

iz concerned having taken a policy decision, which is

-J

sow  under the control of Govt. of NGT of Deihi, ©

slief cannot be exceaded to.
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1-8-37 passsd by the respondsnts wisre they have




— 2
30-7-80 which has besen rscordsed in the Audit Rsport

and for which no ssparate entry has basn rscordsd in

5, Factual matrix of ths cass are that ths
applicant was appointed as Helpsr Class IV on 17-7-78

-and having passed in thse typing test on 30-7-80 was

increments, Ths aap]ﬁcant being aggrieved by thsa
dirsctions of thse respondsnts by the impugned order
dt. 1-8-92 Tiled Civil Buit 3222/392 and the same 1is
transferred: in 1982 Ly ths Notification 1issuad on

1-5-38, by which Tibbia Collegs has been taksn ovar by
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this Court undsr the grovisions o

ook of the applicant. This is the grievancs of the
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applicant that despite this no entry ha
the sarvice book which is the duty of the rsspondents

and now he 1is besing subjscted to typing tsst and
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(Bhanker Raju)
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